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(b) International T.V. ~~es .are 
provided by the Oveneas CommuDlcaho~ 
Service to Doordanhan and other agenClf'S 
according to the bookings made. No 
fonnal agreemenb are necessarv in this 
regard between the Overseas Commu-
nicatioru Service and fon'ign telecom-
munication administrations. 
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Pro.ideat Faacl CoDlmi.uoaer 

4154. SHRI S. :-.oA:-.ojESHA GOWDA. 
SHRI CH\TURBHUj: 

Will the Mini,t~r of PARLIAMENTARY 
AFFAIRS AND LABOCR he plea.~ed to 
statr: 

(a) whrther damagM on belated pay-
ments of Employees' Pmvident Fund are 
levied under para 14-B of the Employees' 
Provident Fund Scherrr, 19'12; 

(b) whr.tht·r the Cc'ntral Provident 
Fund Co 111 rnis~ioner has n(.t I JC"rn rlf' J,--
gated Wilh any power unde-r the- ,\ct 
and the selle-me framed there-undn tn 
waivejreduc" the damal{t:'! on('(" Icvird; 

(c) whetl)('r Govrrnnwnt are aware 
!hat dama({rs worth cror,.~ of rupees 
m respect of hundn'ds of defaulting rs-
tablishment, ha\'C'~ heen illl"~ally waived! 
reduced bv the present Central P.I-'. 
Commissioner; and 

(d) if 10, what action Governm~nt 
haft taken against the officer concern ed and 
it Dot, the reMOIII therefor? 



, 
rrH E M'lNHTER OF STATE IN 

mE Mn-iISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SINHA): (a) and (b). 
Section 14-B of the Employees' Provident 
Funds and Miscellaneous Provisions Act, 
1952 c-mpowers the Central and Regional 
Provident Fund Commissioners to impose 
on d~faulting employc-n damages not 
exceeding the amount of arrears. The 
dama~M impo~("d bv the Regional Pro-
vident Fund Commissioners in certain 
circumstances arc reviewed by the 
higher authoritv ar"ording to a policy 
laid down in thi~ lwhalf. 

(c\ and (d). A new~ report appeared 
in the Indian Expr!"ss :Ddl,i Edition) 
dated the Hth .llInr, IC)/i alkging certain 
cases of reduction or waiving of penal 
damalles without anv legal sanction and 
th,' Shah Commis~ioT1 of I nquiry has 
called for a T!"port which has sine(" been 
submitted to them. 

Amendment to ladu.trial Rf'latioa. 
Act 

4155. SHRI VASA!Ii'T SATHE~ 

SHRI MAnHAVRAO 
SCINDIA: 

Will the Ministrr of PARLIAMEN-
TARY AFFAIRS AND LABOVR bto 
pleased to state: 

(a) whether the Andhra Pradesh Go-
vernment have sugge"Sted tll th(" Centr(" 
to bring an amendm("nt to the Industrial 
Rdations Act so a~ to make non-imple-
m("ntation of court awards or agreemc-nts a 
"Sl"rious offence" and puni.hment for 
such lapses should be compoundable; 

(b) if so, the outlines of the proposal 
recei ved; and 

(c) the reaction of Government to the 
varicus suggestions made therein? 

THE MINISTER OF PARLlA-
l\lE:-\TARY AFFAIRS A!Ii'D LABOUR 
(SHRI RAVINDRA VARMA': (a) to 
(c). Th("r!" is no Industrial Relations 
Act at the Centre or in Andhra Pradrsh. 
However, the Government of Andhra 
Pradesh sc-n~ some propossals for am("nd-
ment of the Industrial Disputes Act in its 
application to the State. But these do 
not include any such suggestions. 

....... of Proftdeat ...... 
CoDtdbatIoa 

4156. SHRI VASANT SA1HE: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state: 

(a) wheth("r Governmt>nt have been 
contemplating to raise the provident fund 
contribution by two pel' cent; an 

(b) ifso, since when? 

THE MI:\ISTER OF STATE IK 
THE :\lINISTARY OF LABOUR 
A.1\'D PARLIAMENTRY AFFAIRS 
(DR. RAM KIRPAL SI~lHA): (a) and 
(b). The National Commission on Labour 
had recommended that the rate of prv-
vident fund contribution may be in-
cr!"a ed to 8% where it is 6 1/4% and to 
lOo~ where it is 8%. No final decision· 
bas yet been taken hy the Government 
on this matter. 
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